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rOTIFICAT^lOIJ J 

New D e l h i , t h e 30 th March, 1976. 

. - I n e x e r c i s e of the powers 
*m£mk bV ' sTc t ion 87 of"the* Punjab R e o r g a n i s a t i o n Act , 
? S 2 i Ai o F i l S e l ' . t h e C e n t r a l Government hereby ex tends 
I f y ^ m ^ S k ^ o f ^ a n . d i g a r h t h e I ^ J * | $ » P 
fPunteb Amendment) Act , 1974 (Punjab Act i S of 1974) as 
i n force i n t h e S t a t e of PunjaD at t h e d a . e of t h i s 
n o t i f i c a t i o n , " sub jec t t o t h e fo l lowing m o d i f i c a t i o n s , 
namely : -

Modif icat ions , 

i i n s e c t i o n 2 , for t h e words -"Sta te of Punjab" , 
t h e words "Union t e r r i t o r y of Chandigarh" s h a l l be 
s u b s t i t u t e d . 

2 . S e c t i o n 3 s h a l l be ora i t ted . 

TFE iWim STAMF (PUNJAB AMENDMENT) ACT, 1974 
(HJNJ IBACT 18 OF 1974) AS EXTENDED TO THE UNION 
TERRITORY OF CHANDIGARH 

rn l e t t o amend t h e Ind ian Stamp Act , 1899, i n 
i t s a p p l i c a t i o n t o t h e S t a t e of Punjab . 

Be i t enacted by t h e L e g i s l a t u r e of t h e S t a t e of 
Punjab i n t h e Twenty- f i f th Year of t h e Republ ic of 
I n d i a es f o l l o w s : -

1 , This Act may be c a l l e d t h e Ind i an Stamp (Punjab 
Amendment) Act , 1974. 

, o m Schedule M t o the I n d i a n Stamp Act , 1899, 
S T c S l d u l e fn i t s a p p ! i ? S t i o n t o t h e Union t e r r i t o r y of Chand iga rh , -

I ^ W ( 1 ) f 0 r e n t r y 2 3 , t h e fo l lowing e n t r y s h a l l be 
2 o f 1 8 9 9 . s u b s t i t u t e d , namely:-
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Description- ^ 
Instrument 

" 2 3 . Conveyance as defined 
by sect ion 2(103 not 
being E Trsnsfer 
charged or exempted 
under I?o.62 

Proper St ©nip Duty 

Where corrv eygnce 
amounts t o sa l s 
of inraovable 
proper ty 

a her 
Conveyances 

Cb) 

Where the value or amount of 
the considera t ion for such 
conveyance ss set for th 
t h e r e i n does not exceed 
Rs.50; 

Where i t exceeds Es .50 , but 
does not exceed Rs.100; 

Where i t exceeds Es.100, but 
does not exceed Rs9200*s 

Where i t exceeds Rs-200, but 
does not exceed Rso300s 

Where i t exceeds Rso300, but 
does not exceed Rs.400$ 

Where i t exceeds Rs.400, but 
does not exceed Rs.500j 

Where i t exceeds Rs.500, but 
does not exceed Rs.SOO; 

Where i t exceeds Rs.600, but 
does not exceed Rs.700; 

Where i t exceeds Rs.?0O, but 
does not exceed Rs.800; 

Where i t exceeds Rs.SOO, but 
does not exceed Rs»900; 

Where i t exceeds Rs.90C, but 
•does not exceed Rs.1,000; 

end for every Rs.SOO or 
•Dart thereof in excess 
of Rs.1 ,000. 

Four rupees 

Eieht rupees 

One rupee and 
f i f t y paise 

Three rupees 

Sixteen rupees Six rupees 

Twenty-four 
rupees 

Thirty-two 
rupees 

Forty rupees 

Forty-eight 
rupees 

F i f t y - s ix 
rupees 

Sixty-four 
rupees 

Seventy-two 
rupees 

Eighty 
rupees 

For ty rupees 

Nine rupees 

Twelve rupees 

Fif teen rupees 

Eighteen rupees 

Twenty-one 
rupees 

Twenty-four 
rupees 

Twenty-seven 
rupees 

Thir ty 
rupees 

Fif teen 
rupees 

, . » • _ . . » 



Exemption 

Assignment of es>£yright under the 
Copyright &ct, 1957 , Sect ion IS 

Co-Partnership Deed. £t&e Partnership 
(No .46.) JM_ 

(2) for entry 33 , the- foilowi&g en t ry s h a l l he subs t i tu te6 , 
namelyt-
Descr ipt ion of Instrument Proper Stamp uuty 

n 3 3 , GIFT-Instrument of, not being The same duty as a 
a settlement (No.58) , or w i l l Conveyance amounting t o 
or Transfer (Ho.62) sa le (No.23) as levied 

by t h i s Act for a 
considera t ion equal t o 
the value of the property 
as set for th i n such 
instrument 

HIRING AGREEMENT or agrerment 
for service -

See Agreement (No.5)," : and 

(3) for clause (a) of entry 40 , 
be subs t i t u t ed , namely:-

Descr ipt ion of Instrument 

the following clause sha l l 

Proper Stamp Duty 
"(a) when possession of the property The same duty as e 

or any part of the property Conveyance amounting t o 
comprised i n such deed i s sa le (No.23) as levied 
given by the mortgagor or by t h i s Act for a con-
agreed to be given s ide ra t ion equal t o the 

value of the "property 
as set for th in such 
instrument ." . 

3. /~0mitted._y 
/ Ko.U-11015/4/75-UTL-(l32) _ / 

• i c • 
(E.G. BAKHSHI) 

UNDER SECRETARY TO THE GOVERNMENT OP INDIA. 
To 

The Manager, 
Government of India P r e s s , 
Mayepurl I n d u s t r i a l Are s , 
Ring Road, 
NEW DELHI. 


